15.32 hrs.

Title: Consideration and passing of the Special Protection Group (Amendment) Bill, 2002 (Bill amended and
passed)

MR. DEPUTY-SPEAKER : Now, the House will take up Legislative Business, ltem no. 15. The time allotted is two
hours. Shri . D. Swami.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI I.D. SWAMI): Mr. Deputy-Speaker Sir, |
beg to move :

"That the Bill further to amend the Special Protection Group Act, 1988, be taken into consideration”

In fact Sir, this Bill was enacted for the constitution of Special Protection Group (SPG) in the year 1988 and within a
period of 10 to 11 years from 1988 to 1999, the Act was amended thrice.

First, it was amended in the year 1991 because primarily the SPG was constituted to provide for the SPG cover for
the Prime Minister. But, later on it was felt that the former Prime Ministers should also be provided the same cover.
So, in 1991 the amendment was made and in 1991 by that amendment all the former Prime Ministers after the demit
of office were also provided SPG cover for five years.

But, after that in 1994, again the amendment was made and the period was extended from five years to ten years.
But, in 1999, again it was felt that even after ten years period, there may be necessity - because of the threat
perception to the former Prime Ministers and their immediate family members - that such a protection is needed,
such a cover is needed.

Then in 1999, it was further amended to provide for even beyond ten years on the basis of the threat perception.
So, it is now to bring that uniformity and the basic requirement on the case to case basis that the present
amendment Bill is being moved so that all the former Prime Ministers and their immediate family members are
provided this SPG cover on the basis of threat perception from year to year so that the Government is not bound to
provide for ten years or five years - now, of course ten years and beyond ten years. It is because beyond ten years,
as you will see, in the case of our Leader of the Opposition Smt. Sonia Gandhi, after 1999 also the cover has been
provided every year on the basis of threat perception. | feel that the whole country realises and the Government is
conscious of it and it will continue to be provided till such time that threat remains to her life or to the life of her
immediate children — both the son and the daughter. So, in that case, that is why, this Bill has been moved for
amendment so that the changes would be in addition to the consequential changes that the Prime Minister, former
Prime Ministers and their immediate family members, this cover shall be available for a period of one year from the
date on which the Prime Minister ceases to hold office.

It is also provided that if the assessment requires the continuation of the security cover, then it will be continued on
a year by year basis. Of course, the condition is that not more than twelve months shall elapse between the first
assessment and the second assessment. Within 12 months, this assessment should be made and it should be
extended. This is done on the basis of the threat perception. This is what we would like to seek through this Bill.

Of course, we have also added in the amendment, which will be officially moved later, namely :--
"(A) that the threat emanates from any militant or terrorist organisation or any other source;

There can be Mafia and other groups. That is why, the words "other sources" have been
added.

(B) that the threat is of a grave and continuing nature."

With these amendments, this Bill has been moved before the House. | will request the hon. Members, through you,
that this Bill may be considered and passed.

MR. DEPUTY-SPEAKER: Motion moved:
"That the Bill further to amend the Special Protection Group Act, 1988, be taken into consideration."

SHRI SHIVRAJ V. PATIL (LATUR): Sir, the Government has moved an amending Bill to the Special Protection
Group Act and has also introduced amendments to the amending Bill. We appreciate the stand of the Government
and we support the amendment to the amending Bill, and the amending Bill also.
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The law was made to provide protection to the Prime Minister. We cannot forget that one of the most illustrious
Prime Ministers lost her life, and we also cannot forget that one of the former Prime Ministers had lost his life after
the SPG cover was withdrawn. It is also known to us that one of the Chief Ministers of our State also lost his life. Of
course, this law is applicable to the Prime Minister, former Prime Minister and immediate members of his family. Yet,
this fact also cannot be forgotten by us that one of the Chief Ministers was assassinated. It has also to be realised
that there are other leaders in the country, who face the danger to their lives. Of course, this law is not applicable to
them, but the danger is quite visible; it is quite known. Therefore, we have to be very, very careful. We lost one of
the MPs: she left this House, went outside and she was assassinated.

Now, as far as the Prime Ministers, former Prime Ministers and leaders of the political parties are concerned, the
danger to their lives arises not because of anything done by them personally -- maybe, in one case, but that may be
a different case -- but we have seen that the danger to the lives of these leaders arises because of the political
stand they have taken and because they had to discharge some duties. In the process of discharging their duties,
they had created enemies to themselves. Now, this has to be borne in mind.

We have been discussing this issue in our country sometimes on the floor of the House and sometimes outside the
House also. One of the views expressed is that we should not spend so much money on providing security to these
leaders. It is true that funds should be used in a very frugal and economical manner to provide security. At the same
time, it should be realised by us that if anything happens to the political leaders the damage does not remain limited
to the people involved or the families involved but it has wider implications. It creates a sort of an atmosphere in the
country wherein people would lose faith in themselves, in their Government and in the establishment which is
created by us to provide security and protection to the citizens. The cost involved in facing that kind of a danger is
much more than the cost involved in providing security to some leaders. This fact has to be borne in mind.

You in the Government, and also we as representatives of the people sitting on this side of the House shall have to
take a very responsible and balanced stand on this issue. On the one hand funds should not be wasted and on the
other we have a duty to provide security and confidence to the citizens, to those who are involved in policy-making,
and to those who are involved in discharging their duties. If those who are involved in policy-making and
discharging their duties face danger to their property, or to their limbs, or to their lives or to the lives of their kith and
kin, the confidence which the people would lose as a result of that would prove to be very difficult to restore. That is
why we shall have to take a very balanced, very responsible and scientific, | would say, stand in this respect.
Fortunately, in my individual opinion, the present Government is trying its best. We think that they will continue to
do this in future also.

There are certain historical facts which cannot be forgotten. We shall have to bear those historical facts in mind
while assessing the level of threat, which is directed against some leaders in a party. Not only the Prime Minister or
the former Prime Minister, but their relations also sometimes are in danger. That has to be borne in mind. Not only
Prime Minister, former Prime Minister and their kith and kin, but there are some other leaders who face threats. |
have spoken on this issue not once but many times. | have spoken on the floor of this House that we know whose
lives are in danger and the Government has a duty, has a responsibility to provide proper, appropriate security to
them also. | hope the Government will not be only taking into account the criticism levelled that funds are being
wasted. We should not waste funds. That is not our money, it has to be properly used. At the same time, the other
things are equally important. The Government should bear that also in mind. | do not think it is necessary for me to
say anything more than this in this regard.

What has been done by the Government appears to be correct in the circumstances. Only one point which | would
like to make is that if you are providing proximate security cover to a Prime Minister, after he retires you are
providing that proximate cover to him only for one year. My personal assessment is that this period is not enough.
One year's security cover provided to the person who has demitted the office of the Prime Minister is not sufficient.
It should be more than that. You may not have it for ten years, you may not have it for five years, but one year is not
sufficient.

It could have been three years. Then, after assessing and after obtaining the opinion of the experts, if something
has to be done, | think, it should be done, and if it is done, | think, the House will agree to it also.

With these few words, | conclude.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Madam Chairperson, | stand here in support of the amending
provisions of the Special Protection Group and the amendment to the amending provisions both.

As the hon. Minister has indicated, the amendments to the amending provisions have come because of certain
constraints regarding the children of the Leader of the Opposition. Very rightly so, these amendments have come
because the next of kin had been omitted in the first amendment itself.



Madam Chairperson, when | stand here to speak on the protection that is to be given to the former Prime Ministers
and the next of kin, | would invite an attention to the proviso which has been given in the second amendment. You
would kindly appreciate that the security scenario has become bleak in this country. It is mostly because of the
Islamic fundamentalism which has been spreading its tentacles from across the borders. Al-Qaida and its sister
organisations, be that by different names they are being called, viz., Jaish-e-Mohammad, Lashkar-e-Taiba, Al-Badr
or any other name they take, from day-to-day, from month-to-month, have been raised, nurtured, funded and are
being sent to India to destabilise this country, to create problems in this country and in the process to exterminate
the leaders of this country by whatever means possible.

We have to keep it in account that the mindset of Islamic fundamentalism is to ensure that the entire world is ruled
by the Shariat and to ensure that the Islamisation takes place in a proper manner. The manner in which these are
being done has been very succinctly indicated by an American journalist. Here, | would like to quote him. He said:

"The persistence of Al-Qaida underscores how hard it is for the Governments to stamp out Stateless,

decentralised networks that move freely, quickly and stealthily across national borders to engage in
terrorism.”

And, that is what is happening in our country.

Madam, Chairperson, we have seen the activities of the Pakistani High Commission and the stooges that have
been working in Delhi itself. About 62 ISI modules have been working in Delhi to the detriment of the peace and
security of this country.

Recently | had been to West Garo Hills of Meghalaya and Assam after a lapse of about 25 years. | was shocked to
find that there has been a large-scale infiltration of Bangladeshis into India. You would kindly appreciate that in
spite of this influx of these Bangladeshi Muslims, there is a clear division in Assam in the Muslim Society. Those of
the Muslims who have been staying in Assam right from the Gaud Kingdom are called Gaudiyas and those of the
Muslims who have come from Bangladesh are called Mians. Even now, there is no intermingling between these two
groups. The Gaudiyas look down with contempt on the Mians.

The entire economy of that area is shattered because of the influx of these people. | have seen in two police
stations of West Garo Hills District /.e., Mahendraganj and Phulwari police stations of West Garo Hills District
where the entire population is almost of Bangladeshis. | do not say that all the people who have come from
Bangladesh are potential threat to this country or belong to any terrorist organisation. But | would like to point out
that there is lax in vigil on the part of the BSF. Here, | am sorry to state this thing. | was told by the people that if the
Commandant is strict, then there is no infiltration or smuggling of goods, but if the commandant is not strict, free
flow of people, goods and everything take place. | was amused to find that good chicken and hen are brought to the
table of the BSF personnel by the persons who live in Jamalpur or the previous Maimansing district of Bangladesh.
Why | want to stress this thing, when the Special Protection Group amendment is being brought here, is to hit upon
the fact that we have to be very cautious, when we find that people of the same ethnic group or of the nearby ethnic
groups are coming and going, and that the border fencing is being broken and disturbed at places. There are rivers
which have not been fenced at all. These people have shattered the economy also. In Tura, | found that a person of
the Mia group is satisfied with Rs. 50 a day as daily labour charges, whereas the local people would like to take
nothing less than Rs. 75 per day. Now, these people are being engaged by the local traders and by the local
people. These people carry information regarding movement of important persons. | fully agree with Mr. Shivraj
Patil. Now the scenario is such that one is not free from any attack from a terrorist group or a militant. I am only
stressing my point on the terrorist groups. No leader of any importance is free from anything. You give him any type
of protection that you may like to and unless the infiltration is completely or to some extent curbed from Pakistan
and from Bangladesh sides - they are soft borders, they are porous borders — you cannot do anything.

Of late, the West Bengal Government has woken up. They were turning a nelson's eye to the influx of Bangladeshi
people in the West Bengal. Now, they have woken up. It is a good thing that they have taken stern action. The
State Governments have to take stern action in this matter. But, those people who have been coming in, they are
being funded by the ISI modules inside Bangladesh.

The Foreign Minister of Bangladesh had come recently to India. Directly or indirectly, he said 'yes' ISI modules of
Pakistan are operating in Bangladesh. When he is telling this thing, we have to be very cautious. It is because
yesterday, there was an attack on the Parliament, many important members have been attacked here and there,
and the history is replete with examples of Prime Ministers being killed, and unless we defy certain means by which
we should be able to curb the activities of these people and be cautious about our Jaichandras, it would be very
difficult to bring about any type of security.

Kindly give me few minutes because | have already informed my party that | would like to take some more time here.
Kindly be condescending enough to give some more time to me, Madam.



MADAM CHAIRMAN : There are still more speakers to speak on this Bill.

SHRI ANADI SAHU : | never disobey, as you know, but here | would like to take some more time. If you permit me |
will speak otherwise | will sit down. It is up to you Madam.

MADAM CHAIRMAN: You have got your party's time, and you use it. But there are many hon. Members to speak on
this Bill.

SHRI ANADI SAHU : It is all right. The total time allotted for discussing this Bill is two and half hours. So, | should be
given more time. | think my other colleagues will also agree with me.

SHRI A.C. JOS (TRICHUR): You carry on.

SHRI ANADI SAHU : What | would like to tell Madam is that we have to find out the terrorist organisations which are
being funded by Pakistani agencies, we have to find them out, and take steps to curb them. We have strengthened
the SPG. Previously, we had started them with the NSG, National Security Guard where terrorism has been defined
in one of the Sections. Then we came with the SPG Act. The Government of India has been cautiously and
strenuously trying to find out as to whether we should be able to engage other force also to provide security
coverage to important persons.

The CISF is being trained properly now. CISF is a force which has about 90,000 personnel. Three battalions of
CISF could be trained or five battalions of CISF could be trained properly and posted here in Delhi itself because as
| said, there are 62 modules of ISI which are working here — whether they are active or not is immaterial. If CISF is
properly trained in VIP security and a blueprint is prepared it would be good. | am not talking of the Prime Ministers
now or then or of those Prime Ministers who had demitted office ten years ago, for whom a public road is closed for
safety; | am not talking about that; | would not like to talk about that too. | would not talk on the SPG people asking
even MP-level cars not to be kept near the fence of the former Prime Ministers' residences. That is beside the point.
| am not talking about that.

What | am trying to impress upon is this. In Delhi, we would like to have some sort of special cover not only for
former Prime Ministers, but also for former Ministers, different leaders who are active in political life, each one of the
political leaders whether he is a Member of Parliament now or was a Member of Parliament earlier, or was a
Minister earlier, requires total coverage and that is the most important matter which is to be considered by the
Government at this juncture.

As | said earlier, there is a criticism regarding coverage being given. We have to bear with that criticism. We have to
keep in mind that we are still in a feudalistic society although we say that we are a democracy. Persons would like
to be followed by a retinue of people whether they are of different special coverage groups or PSOs or anything of
that sort. We have to bear it; we have to suffer that. Public also suffers because of the blip of the siren, there will be
this stern look of the persons who have been accompanying the WIPs, the pushing and jostling that are taking
place at different places — we have to suffer that; we have to accept it as a way of life. Those are the matters which
are on the other side of the story itself.

The basic concept which is to be thought of now is that we have to grapple with the infiltration, the terrorist
activities, and the funding of terrorists under different names by the whole fundamentalist approach of Islamisation,
etc. That is most important and that is to be taken into account. Let the country not be unstable and let the country
not suffer because of the activities of the people who have been trying to create fissiparous tendencies in this
country.

In supporting this Bill, | would urge upon the Government to bring up a blueprint and place it before Parliament as to
in what manner important persons could be given due protection, as Shri Shivraj Patil has very clearly indicated. |
fully support him too. That is the most important thing that is to be taken into account.

DR. RAM CHANDRA DOME (BIRBHUM): Thank you, Madam Chairman. | rise not to oppose this Bill. But while
supporting this Bill, | want to raise some points for clarifications from the hon. Minister.

This SPG (Amendment) Bill is going to amend the SPG Act. Really the internal security situation in our country is
very grave and there is no doubt about it. The hon. Members from all sides have already pointed it out. It is our day-
to-day experience and it is our historical experience too. Even statesmen, former Prime Ministers — Madam Gandhi
and Rajiv Gandhi - had to lay their lives.
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They were the victims of terrorist activities as also so many other leaders. In this backdrop, the SPG Act was
enacted to provide special protection to our Prime Minister, former Prime Ministers and their kith and kin. Now, the
Government is commending this Bill to amend that Act. The main object is to reduce the span of SPG protection to
the former Prime Ministers and their kith and kin. | have no objection on that point. Now-a-days, there is a wide
criticism for increasing the special security for the political leaders, statesmen, etc. But we have to judiciously
consider the exact situation and the real threat to the particular leader and his family. Even here in the Bill itself, it is
mentioned that case-to-case consideration will be there. | think the Government will be serious on this point and no
discrimination or under-estimation will be made. No discriminatory consideration on the basis of political affiliation,
caste or creed will be there. This should be assured.

We would like to know from the Minister what sort of constraints are being faced. It is mentioned in the Bill that the
Government has no option but to go for this measure due to financial overburden and manpower constraints. So, |
want to categorically know from the Minister since the enactment of SPG Act till date, what is the total expenditure
involved in providing SPG cover to our leaders and how many SPG personnel are involved in this noble act.

Madam, it is also stated that while withdrawing the SPG protection from a particular person, alternative security
arrangements may be made for that person. So, this should be clarified. It should be specified as to what sort of
security would be made available.

Today, the whole country is facing security problem. We cannot categorise this problem. This sort of special
protection should not be a status symbol. That should be borne in mind. No common people have security these
days. It is not confined to the statesmen alone but the ordinary wage earners are also facing security problem in this
country. Presently, borders are very much tense due to provocation from across the border. So many insurgent
groups, terrorist groups, foreign agencies like ISI, CIA, etc. are all active in our country to destabilise us. We have
border disputes.

There are terrorism of many hues. The hon. Member from the Treasury Benches analysed the point that Muslim
fundamentalism has been very active in this country. There is no doubt that Muslim fundamentalism are being
helped by foreign agencies actively to spread terrorism in this country. But this is not the only factor that is breeding
terrorism. There are so many other insurgent groups in the country that are threatening to destabilise not only our
internal and social security but also the integrity of our nation. This is a fact.

Our people and our women, in particular, are not safe. There are gang rape of women taking place. The people
belonging to the Scheduled Castes, Scheduled Tribes and backward communities are being butchered by
fundamentalist forces. It is well-known to everybody. So, while providing security to the WIPs, we should not
compromise with the security of our common people in this country. This aspect should be borne in mind.

Our borders in the North-Eastern and the Eastern region are getting tense day by day. Alot of influx and infiltration
of people across the border of this region are taking place. The reason as to why such a thing is taking place can
be best explained by the Government. But in our State of West Bengal we are facing this problem. Our porous
border has been the cause of this problem. Though the BSF jawans posted in the borders are doing their duty to
the best of their ability, yet we cannot say that our borders are very secure. So, the porous nature of our borders
would have to be taken care of so that there is no influx of people from across the borders.

Madam, the two States in the North-Eastern region are going to the polls this month. Insurgent activities in these
two States, particularly in the State of Tripura, are on rise. They already have claimed the lives of hundreds of
people and political activists. These things are going on. So, the Central Government have a duty to maintain
security at the borders. Sometimes the BSF people tend to get over-active and confront even the civilian people.
There are so many such instances in our State. The State Government has already reported about these things.
On trivial grounds the BSF people have killed innocent young men. Such a thing should be checked so that
common people are not victimised by the BSF.

Madam, finally | would like to express my views on an important point about which our leaders have already
expressed their views today morning. This is about the draconian law POTA. This POTA is being indiscriminately
misused by the authorities. Many State Governments, namely, Uttar Pradesh, Jharkhand, Gujarat and other States
are using this law on very trivial grounds.

MADAM CHAIRMAN : We are talking on another Bill. You can discuss about POTA, when that subject comes up.
DR. RAM CHANDRA DOME : This is an opportunity to say something on a draconian law.
MADAM CHAIRMAN: But, this is about the SPG.

DR. RAM CHANDRA DOME : Anyway, | am concluding, Madam. POTA should be withdrawn immediately and all
the cases against people who are being harassed and being charged with POTA should be judiciously considered.



Innocent people should not be harassed under POTA. | hope that the Government would take care of my
submission and try to redress the agony of the common people. The Government should take care of their relief.

| conclude my speech while supporting this Bill.

SHRIM.V.V.S. MURTHI (VISAKHAPATNAM): Madam Chairman, | rise to support the Special Protection Group
(Amendment) Bill, 2002. It is a necessity that the precious lives have to be protected. While protecting the precious
lives, we should send a message that the security of this country is well protected, so that it is well appreciated in
all parts of the world. While doing so, we are only trying to provide SPG cover to the former Prime Ministers and
their kith and kin, which is a laudable effort.

We should also see that terrorist activities are curbed in general. All our neighbouring countries which are engaged
in extremist activities have gunned them towards India. The Pakistani terrorist and IS activities, Sri Lankan LTTE
activities, Nepal's Maoist activities and Bangladesh's insurgent activities are all creating problems in our country,
which in turn are destabilising the peace and tranquillity here and sometimes are also creating threats to the lives of
our innocent people.

At the same time, | would like to submit that the security that is being provided to most of the hon. Members is more
of an ornamental nature rather than protection by well trained people. We have seen that some of our colleagues
also have been gunned down in the very presence of the security people. Recently, in the State of Karnataka, Shri
Nagappa's life could not be saved. A poor man that he was, he died in the forest. In some other States like Andhra
Pradesh, even the police personnel have been kidnapped. Police Stations are stormed and police personnel have
been taken away!
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How can we say that the security and protection is available if terrorists and Naxalites or extremists feel that they
can do anything to any ordinary man and an important politician alike? Therefore, it becomes a difficult thing to
keep a cool air amidst fire. It is not possible.

In generality, we should see that protection is being provided, safety measures are taken and deterrent
punishments are given wherever they are being caught. We are not doing that. We are only keeping in mind giving
SPG protection or other sorts of protection to only one person and at the same time, there are so many terrorists
and extremists going around. How have they been taken care of? This is posing a threat. So, in generality, if
security is being tightened, the security to VWIPs will also be automatically taken care of. This also has to be kept in
mind.

The attack on Parliament in December, 2001 is nothing but a lapse. Unless security is being tightened properly,
only providing cover to former Prime Ministers and their kith and kin will not solve their problem.

While appreciating that these amendments are necessary, a periodical review is required. Simply giving security
cover for ten years and keeping quiet is not enough. If a former Prime Minister is not in active politics and he does
not want to be in active politics, there is no need for a cover when people are not bothered about him. Then why
blanket cover should be given to such people? Cover is required if there is a threat to that particular former Prime
Minister when he or his kith and kin is likely to come into active politics. Otherwise, there is no need for it. It is all
right that you have given blanket cover for one year. After completion of one year, you have to make a periodical
review as to whether it is needed or not. If he or anybody in that family is likely to come into active politics, then it
may be required. Otherwise, you can drop it.

My submission is, security cover may be given wherever it is necessary and it may be dropped wherever it is not
needed. Otherwise, it will be only ornamental cover. And ornamental cover creates more problems than giving
cover.

With these words, | support the amendment Bill and say that it should be passed.
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SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Thank you, Chairman, Sir. The Special Protection Group
(Amendment) Bill, 2002, is supported by us. Our hon. Deputy Leader of the Opposition has given the clear picture
about the support. | would like to draw the attention that this type of Bill is important for a democratic country.

It is because we know that democracy started in the United States of America and Abraham Lincoln was a foremost
people's leader of that nation. But he was assassinated because he fought for the civil liberties of a particular group
of people there. So, when an individual becomes the Head of the State, he symbolises the nation and its principles.
When such persons become more popular, naturally the people who do not like them take up the path of terrorism
and assassinate them. We know that John F. Kennedy was a very charming and popular leader at the international
level and also at the grassroots level that even in small towns and villages, many people named their children after
him.

Similarly, Mahatma Gandhi fought for our country's freedom and stood for non-violence, but he was also
assassinated. In the same way, Martin Luther King fought for civil liberties and he was assassinated. Then, Indira
Gandhi who stood for national integration and wanted India to become a superpower was assassinated in a similar
fashion. She was very popular among the people of India, but some people did not want her to be popular. So, they
could not fight her democratically, but they chose some other route and killed her. In the same way, the charming,
youthful leader Rajiv Gandhi, who wanted India to become the topmost country in the world, was also assassinated.
Therefore, these great leaders, who symbolised the nation, its culture and principles, have become victims of
terrorism.

So, to protect such leaders, the nation has to incur some expenditure. | feel it is necessary because such
expenditure is incurred for protecting the great leaders who symbolise our nation and its values. We are all aware of
such assassinations of some Presidents and Prime Ministers that have taken place in some developing countries of
the world. The first Prime Minister of Sri Lanka was also killed in the same fashion. | can go on giving many such
examples. Zulfikar Ali Bhutto was killed in Pakistan and Sheikh Mujib-Ur-Rehman was killed in Bangladesh. Many
leaders have been killed in a similar fashion in various countries.

Sir, we are using some human beings as a tool to protect such great leaders and for that purpose, we have created
the Special Protection Group in our country. The personnel of the Special Protection Group are exclusively trained
to even sacrifice their own lives in order to protect the person whom they have to protect from terrorists. So, the
personnel of the SPG are ready to face the bullets of the terrorists in order to protect the Prime Minister or the
former Prime Minister or some other VIP. Therefore, the welfare of such persons who are being used as tools to
protect these VIPs should be taken care of by the Government.

At present, the personnel of the SPG are looked after well. They have got an exclusive residential colony for them,
their children are getting good education and other facilities. This special category people are just like the persons
serving in Armed Forces who also go to the borders and face the enemy without worrying about their lives. So, the
Special Protection Group personnel are at the risk of facing bullets of terrorists throughout their service period, but
they carry out their duties in an exemplary manner without worrying about their own lives. So, the families of these
personnel should also be protected. The wives and children of the SPG personnel should not feel neglected
because they know that in the process of protecting the great leaders, their own husbands and fathers are at the
risk of getting killed any time. So, their families should be protected in every way. There should be a special
insurance scheme for the SPG personnel because then only they would be able to carry out their duties and protect
our national leaders without worrying about their family members.

That type of feeling should be created for the youngsters who are protecting the national leaders.

I would like to suggest some other things also because this new amendment indicates: "any former Prime Minister



or to the members of his immediate family — " The words 'immediate family' have not been defined.

At the same time, there is a clause which says about 'daughter' and 'son'. In such a situation, an enlarged
interpretation should be there that if the former Prime Minister or any such person is getting the benefit of
protection, his father, mother, sister, brother or any immediate member of his family should also be protected
because they may also be a target.

We have said in the clause itself: "on the level of the threat". That interpretation has to be made. These types of
people, who are nearer that person, should also be protected in case anything happens to that particular individual.
Therefore, | would like to stress upon this point. When the Rules are framed, some definition should be made for
this purpose.

This aspect of bringing forward the amendment is well appreciated. We have to protect the interests of leaders who
are the embodiment of our principles and ethics.

With these words, | support this Bill.
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"In case the proximate security is withdrawn after one year, the former Prime Minister and his spouse
would continue to get necessary security for three years as based on the level of threat assessed by the
Central Government."
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SHRI SHIVRAJ V. PATIL : It is mentioned here: "that not more than twelve months shall elapse between two
consecutive assessmentsa€;"
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The Statement of Objects and Reasons says:

"The Central Government has considered the matter further. In view of the manpower constraints being faced by
the SPG and the financial burden being borne by the Government on providing such security, it is considered that
proximate security to be provided to the former Prime Ministers and their spouses should be made available for a
period of one year from the date on which the former Prime Minister ceases to hold office, and beyond one year as
decided by the Central Governmenta€,."
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DR. NITISH SENGUPTA (CONTAI): Thank you very much, Mr. Chairman.

| rise to support this Bill, although | have some concerns which | should express. The first is that there is no
definition of 'immediate family' anywhere.

SHRI I.D. SWAMI: It is there in the main Act.
DR. NITISH SENGUPTA: Then, | stand corrected.
SHRI I.D. SWAMI: 'Wife, husband, children and parents' is the definition in section 2 (e) of the main Act.

DR. NITISH SENGUPTA : Historically speaking, this Act was passed during the days of the late lamented Rajiv
Gandhi, when he was the Prime Minister.



To my mind, there is no country where there is a special law for creating a special force for the Prime Minister's
security. In this case, we are familiar, in the earlier days, — Shri Swami would also be familiar — basically, it was the
Intelligence Branch people who used to handle security. Thereafter, the NSG and all that came up. To my mind, it is
not very logical to have a force only for the Prime Minister. Thereafter, it was enlarged to cover former Prime
Ministers also. So, | would urge the Government to consider whether we cannot go back to the old arrangement
where either the Intelligence Branch or the NSG or some other agency would be able to provide the security.
Maybe, more personnel are needed but their cadre could be increased instead of creating a force. It is a sort of an
island. It is not in direct touch with the intelligence.

The mistake we commit very often is that we are more concerned with bandobast but not with intelligence. | would
say that there should be only plainclothesmen, not armed personnel. There should not be these uniformed people
who create all kinds of nuisance everywhere.

Earlier, the cover was only for the Prime Minister. Thereafter, former Prime Ministers were added. We have got five
or six former Prime Ministers ordinarily resident in Delhi. By sheer law of statistics, every time anybody goes on the
street he normally comes across some sort of Prime Ministerial cavalcade travelling, resulting in delays. It has
outlived its utility. So, it is good that we are going to have an arrangement where only after one year the normal
arrangement would be terminated unless a special review justifies the retention of the security arrangement for any
former Prime Minister.

Shri Rashid Alvi raised a very good question: "If a former Prime Minister is retired or is not in active politics, why
does he need security cover?" If he were in active politics or if there was a threat perception according to
intelligence, he could be given security. That was a good point. It should be considered.

If for the Prime Minister to come from Prime Minister's house to Parliament so much bandobast is needed every
day, would it not be worthwhile to arrange his visit by a helicopter as they do in the United States for the President?
A helicopter could bring him to the House and take him back. | think, that would be much cheaper in the long run
than this colonial type of arrangement where every day for four or five hours different routes are blocked.

I think, Shri I.D. Swami might consider whether it is not possible to do away with this Act altogether. It was created
in a particular situation and that situation has long gone by. | would like to know whether it is not possible to make a
common arrangement where the Intelligence Branch, the NSG or the existing forces, especially the trained people,
could provide security to these people, rather than creating this kind of an island force whose only duty is confined
to providing security to the Prime Minister, his family members, the former Prime Ministers and their family
members.

Sir, with these few words, | support this Bill.

SHRI KHARABELA SWAIN (BALASORE): Sir, | follow all the illustrious predecessors of mine, starting from hon.
Shrivraj V. Patil, who is one of the most respected Members of this House, in supporting this Bill.

Well, there is a necessity for providing this proximate security to the Prime Minister, to the ex-Prime Ministers and
their family members. But what should be the guiding factor for providing it? Should it not be decided on case to
case basis?

Today, everybody listened to Dr. Raghuvansh Prasad Singh. He said that why it should be decided on case to case
basis. He said that it should be uniform for everybody. Well, it sounds very nice. But take the example of ex-Prime
Minister, Shri Vishwanath Pratap Singh. He said that he did not require any special security, but because there was
a law to provide security to ex-Prime Ministers, it was forced on him. Is it a very good thing to force security when
somebody does not require it? Do you mean to say that the threat perceptions to Shrimati Sonia Gandhi and also to
Shri I.K. Gujral are just the same? Is it because they were all ex-Prime Ministers, they will get the same type of
security on the expenses of the people?

Sir, | fully support this Bill for the reason that the threat perception should be reviewed and it should be reviewed on
case to case basis. More than 600 SPGs, over 3,000 Delhi Police personnel and 1,750 CRPF personnel are
deployed to protect the former Prime Ministers, their family members and their officials, who are residing in Delhi or
in the States. Sometimes, the security perception is creating a problem for the people. Take the example of one of
the hon. Members of this House from Karnataka. He wrote a letter to the hon. Minister of Home Affairs that one of
the ex-Prime Ministers and his family members are misusing the security cover provided to them and it should be
removed. This is true that one of the Members of this House wrote a letter. There is a manpower constraint and
there is a financial constraint and when you combine these two things

together, you will find that actually there is a necessity of reducing the security cover provided to the ex-Prime



Ministers. | agree that with the introduction of suicidal terrorism, the threat perception to so many ex-Prime Ministers
and VIPs has increased. However, the point about the security cover -- real or ornamental -- has already been
raised by Dr. M.V.V.S. Murthy. It should not be a status symbol that how many Black Cats do | have around me and
how much nuisance they may create among the people. What sort of nuisance these security people, the black cat
commandoes are just creating by pushing, shoving and misbehaving with these people! In a democratic country,
should this be the policy? So, | strongly recommend to curtail the use of the technical teams; to curtail the use of
electronic protective devices; and to surrender the vehicles deputed to the people for their security on round-the-
clock-basis.

Sir, there is one more point. As | have already told you, it is an irritating curtailment of the civil rights. Most of the
times it happens. | will give you an example. When Shri T. N. Seshan was the Chief Election Commissioner, and
when he was passing through a Delhi road, another car tried to overtake his vehicle. He ordered his SPG guards to
fire on the other car which overtook his car. The SPG guards totally refused, that they will not do so. And you know,
when Shri |. K. Gujral was the Prime Minister, just five years ago, a 48 year old Delhi salesman, whose name was
Martin Mosey was beaten by half a dozen policemen because he strayed into the VIP route of Shri Gujral. So, this
is one of the very important points which we should also consider while just going for the provision of the VIP
security to our ex-Prime Ministers and others.

In Delhi, we have many layer security system for the VIPs. It involves 13 per cent of the 55,000 of the police force.
Sir, 13 per cent of the police force are only engaged in providing security.

Take the example of Uttar Pradesh. Sir, 1400 politicians, bureaucrats and others enjoy the protection of 8,000
cops. In Jammu & Kashmir they spent Rs. 90 crore in between 1998-2000 for VIP security.

Take the example of the letter written by the DGP of Manipur. He said : "How long the VIP protection should
continue out of the expense of the State exchequer?" In Manipur due to the increased VIP duties, investigation work
had suffered, and the needs of the ordinary citizen took a back seat. Nobody was willing to take care of theft or any
other ordinary crime. Everybody was only busy in providing security to the VIPs.

There are also people who were provided VIP security even after they demitted office. | will say, Sir, Bihar is the
brightest example in this regard because of which Shri Raghuvansh Prasad Singh was so annoyed, as to why
security should be provided on case to case basis. They want that all sorts of culprits in Bihar, and everybody who
just becomes a Minister or anybody should also be provided with such type of security. | very strongly oppose this. |
very strongly support the case that on the case to case basis it should be decided as to who should be provided
with security and who should not bea€|a€;. (not recorded)

SHRI SHIVRAJ V. PATIL : If Shri Swain yields, | would like to say something.

Sir, he is making a speech and he is entitled to say anything he wants to say, but making a reference to the
President or the ex-President is not good. It should not be part of the record. There should, at least, be one person
in the country whose name should not be dragged in this fashion. This is my submission. | will leave it to you and
leave it to him also.

MR. CHAIRMAN : Reference to ex-President should not form part of the record.
SHRI KHARABELA SWAIN : Yes, Sir, | abide by what you say.
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SHRI KHARABELA SWAIN : | agree with what you say or your instructions. However, | merely submit that the
President is never a soft target. If the President is a soft target, then India is a '‘banana’ state. India is not a soft
country.

You take the example of these SPG guards. They are trained to counter hijack. They are trained to counter terrorist
attacks. They are trained in hand to hand combat. They are also trained in ambush sessions. An SPG shooter
should clock, at least, 85 per cent of the hits. Otherwise, he will be removed. They are also trained to remain
without food and sleep for four to five days. We provide such type of highly skilled and trained persons just to
provide security to only some VIPs? It should not be that way.

Finally, | will raise certain questions. While | fully agree that this Bill has been rightly brought forward to reduce the
security cover to the VIPs, which is unnecessary, | will raise certain questions.

MR. CHAIRMAN: Shri Swain, please conclude now.
SHRI KHARABELA SWAIN : | will conclude. There is a lot of time - we are sitting up to six o'clock.



Should the State provide police protection to the VIPs, including MPs and MLAs, who have Mafia links? This is one
of my questions, which should be considered. If somebody has become a VIP, should he get it? Should the
personal animosity form the basis for providing security to a VIP? Police protection should only be given to those
VIPs, who face a threat from the terrorists, Mafia syndicates and political rivals. If the VIP is linked to a crime
syndicate, the State or the Central Government should not provide him with security.

My second question is, what sort of security we want. Is it a qualitative security or a security of quantity? My
specific question is, let the hon. Minister reply, should we require distinctly-dressed, sinister-looking, but ill-behaved
security personnel for the VIP security? Take the example of the Israeli Prime Minister. He is one of the most
threatened persons on the surface of the world, but he is guarded by so inconspicuously looking security guards
that the ordinary people hardly notice his security entourage. Can we not do any such thing? We just like very
vicious looking people surrounding us because it gives us a lot of pride and satisfies one's ego that one is so
precious to the nation that he is surrounded by so many people around him. But is it the correct thing to do?

My point is that this security threat in this country has given rise to the establishment of private security agencies. It
is now a Rs. 1,500 crore business in this country. When the ex-President of the United States of America, Mr.
Jimmy Carter, came to India about three years back, in 2000, the CIA hired two of the local private security
agencies, besides the security that was provided by the Government of India, for the protection of their former
President.

So, my question to the hon. Minister is, should there be some standardised guidelines for these private security
agencies on the lines of guidelines being considered by the Government for Non-Banking Finance Companies?

My last question is, can we provide security to everybody? This point has already been raised by many hon.
Members. My point is that the standard of the police forces in this country should be improved. Police forces should
be thoroughly modernised. | say this because it is not possible to provide security to each and everybody in this
country. It is simply not possible. So, the overall security scenario must be improved. That can only be done through
modernisation of police forces and by imparting proper training to police personnel in the country, which the State
Governments are not capable to do.

With these words, | support the Bill.

SARDAR SIMRANJIT SINGH MANN (SANGRUR): Mr. Chairman, Sir, thank you very much for giving me the time to
speak on this very vital matter dealing with the security of the Prime Ministers, the former Prime Ministers and the
Leader of Opposition.

My humble submission is that in a democracy, in an egalitarian society, no Government can afford to have special
elite groups to guard Prime Ministers or former Prime Ministers or Leaders of Opposition. If they need security, they
should be provided security from the ordinary police forces of the country. We have no dearth of commandos in the
BSF, CRPF, CISF, Indo-Tibetan Border Police or even in the Army. However, to provide any person with a special
elite force is totally undemocratic, and not an egalitarian practice. It is a heavy pressure on the public exchequer. |
do not think any person with a fresh mind, with a modern mind would allow any Government moneys to be spent on
elite forces to guard retired Prime Ministers.

Constitutionally, India is a secular democratic country. However, | have found - and | have written to the Prime
Minister and the Deputy Prime Minister over and over again - that neither in the NSG nor in the SPG, any Sikh is
recruited or allowed to perform his duties. Hon. Minister of State for Home Affairs may tell us that there is no
sectarianism or discrimination against the Sikhs. | have seen the security of Shri Chandra Shekhar, Shri Deve
Gowda, Shri Gujral, Shrimati Sonia Gandhi, Shri Narasimha Rao and Shri V.P. Singh, and found that no Sikhs are
deployed, either in the NSG or in the SPG. The Minister must give us a clear answer why the Sikhs are being
denied entry into these forces. It is true that Sikhs are alleged to have killed a Prime Minister. But Hindus have also
killed Shri M.K. Gandhi and Shri Rajiv Gandhi. Does it mean that if any Sikh or a person belonging to a religion kills
a VIP, the entire population of that religion will be barred from these elite forces?

Sir, | totally disagree with this unsecular approach to the composition of these Groups — the NSG and the SSG.

The second problem that | face is that these patent elite groups have become a law unto themselves and the
people they are guarding have also become something extra-constitutional. Traffic is held up. Red lights are there
on their cars; sirens are there on their cars. This is not a democratic practice that somebody should be more equal
than others.

Just today | had experienced this outside Parliament House when my car was held up for 15 long minutes. | felt
claustrophobic; | felt suffocated and barricaded because the Prime Minister was moving. Even if the Leader of the
Opposition is moving or the Deputy Prime Minister is moving, to tell you truly, they have become a nuisance to the



general public. It is against the spirit of the republic or the democracy that traffic should be held up for any person,
no matter how high his stature in the country is.

Sir, the other thing is that | do not think that we are serving the security of the VIPs as diligently as we should. The
Prime Minister's rightful house is at Teen Murti Lane where the late Pandit Jawaharlal Nehru lived. That is the safe
place; that is the secured place.

Sir, there have been many famous American Presidents but the White House has not become a museum. There
have been many great British Prime Ministers but the Ten Downing Street has not become a museum. So, | think,
the Prime Minister should be moved into Pandit Nehru's house. That is the fit place for him to live in. This place
where he lives is insure. It is overlooked by high-rise buildings like Ashoka Hotel, Samrat Hotel. Then, there is a
Safdarjung Airfield right next door to the Prime Minister's House. God forbid! There are so many stray Stinger
missiles unaccounted for. If somebody has a pot shot from these high-rise buildings into the Prime Minister House,
or a shoulder firing missile or if somebody from the Safdarjung Airport puts the aircraft into the Prime Minister's
House in a suicide dive, then how we could protect the Prime Minister?

So, my suggestion is that the Prime Minister should be put back in his due place. His rightful residence has been
turned into a museum for the Late Pandit Jawaharlal Nehru. We do respect our late Prime Ministers but we should
find other modes of paying them homage rather than making their homes into museums.

MR. CHAIRMAN : Now, please conclude.
SARDAR SIMRANJIT SINGH MANN : Yes, Sir.

Shri Shivraj V. Patil, the hon. Deputy Leader of the Opposition has very rightly said that the assassinations of the
Prime Ministers had happened because they had followed some policies. Now, it is not the policy of any Prime
Minister to put the troops into the Golden Temple and knock the most sanctum sanctorum place of the Sikhs and
reduce it into a rubble. Secondly, it is not a wise policy of another Prime Minister to set the IPKF against his own
Tamil people in Sri Lanka.

Now, these policies which are foolish do not lead to national integration. They rather disintegrate the nation. We
must call spade a spade and we must tell the Prime Ministers that they must follow the policies which do not divide
the nation but tie together in a strong net on a strong knot.

Secondly, | want to talk about the policy of the Government of India. The Sikhs have never been allowed to be
witnesses or partners in the decision-making process of the Government of India. For example, in the freshly
created Nuclear Command System, there is no Sikh. At present, there is no Sikh Secretary to the Government of
India. Previously, the portfolios of Defence, Finance, Home and External Affairs were given to the Sikhs. Now you
are not given any portfolio worth the name.

Thirdly, even in Parliament, when there are minority issues at stake, the minority MPs are not allowed to speak on
these issues. If there is something to be criticised about the minority, it would be a majority community MP who
would lead the debate. If there is charity amongst the majority community, it will be from the majority community that
somebody will defend us. Why does not the hon. Speaker and the Rules of this House allow the Sikh or the Muslim
or the Christian to speak regarding their own people? This is something that needs to be rectified. There is an old
saying - a Victorian adage - that children should be seen and not heard, that is the policy that this House follows
pertaining to the minority that they can be seen, but they are seldom heard. | hope you will rectify what | have said.
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SHRI VIJAYENDRA PAL SINGH BADNORE : Sir, | stand to support the Special Protection Group (Amendment) Bill,
2002.

This Bill was enacted in 1988 and it has gone through three amendments already in 14 years. This particular
amendment is not to decrease the security of the Prime Minister and the family in any way. It is only to see and
review whether they require the sort of security which is being given to them. Basically it is only to do that.

Sir, | feel that this review is a very important one because the threat perception is different from one Prime Minister
to another. This is why, it is being really amended. | feel that this is a very important one also looking at the
manpower constraints of the SPG and the financial burden. There are a few suggestions that | want to put forth to
the hon. Minister.

One is that the SPG goes through a rigorous training including the commando training. He has to go through
everything. But at least he should also be given a behaviour training so that he behaves properly with the other
members of the society. That is lacking. Why can we not do something about it? Different sorts of securities are
being given to different VIPs and VWIPs. But this behaviour training which we are talking about and everybody had
his concern about that, has to be looked into. It may be at the airport or at the traffic jams that we are facing. These
people behave as if they have become very superior. Even at the airport they ask people what the hell are you
doing here; you go this way and that way. Let them talk, at least, decently. They think everybody else is just
rubbish. That is what is really needed to be looked into. This is a suggestion that | want to put-forth.

Sir, it is a fact that the ISI has really made in-roads into not just Jammu and Kashmir - earlier it used to be in Punjab
- but in the whole of the country now. The threat perception to a lot of WIPs and VIPs has increased. There are
different layers of security. The SPG might be at the highest level. There are other levels of security which also
have to be beefed up. The terrorists attacked Parliament. They have a definite advantage as the choice of place,
weapon, time, etc. is theirs. He can attack at any time of the day or night. You cannot be really vigilant for the whole
24 hours. So, all those things have to be looked into. They are always looking for a soft target. | have always said
that | do not know why the terrorists attacked Parliament. | think it was just to make a big flash. But otherwise, we
are staying in nearby flats. There is no security there. Anybody can walk there. Somebody can put a bomb and
could any time blow up about 20 Members of Parliament. When Parliament is in Session, it can be done. It is such a
soft target. Those are the things that have to be looked into also. It may not be in the ambit of this Bill but | thought
that | must put this forth because we have got a chance to say things like that.

Sir, everybody is using red light on his car right from the smallest judge to the Supreme Court judge. | do not say
that the Supreme Court judges should not use the red light. But why should the Members of Parliament be
debarred? We may not want to use a red light in Delhi as there is no use of it. But we travel in other areas and we
travel in night also. We face many problems. Why do you not allow that? You are allowing a small little judge to use
it. In protocol, we may be very high but we are not allowed to use it. You should look into that as well. We are not
interested in status symbol security. But some sort of security of that kind should be there.

The other thing is regarding private security which has been very rightly talked about by my colleague here. There
is private security which is going about and everybody is wanting to hire and have the black cats with them. There
should be some sort of rules for them also specifying who can be private security guards and who cannot be. There
is nothing like that. So, this also has to be looked into.



Sir, | am grateful to you as you have given me time to speak.

SHRI I.D. SWAMI: Sir, | am grateful to all the hon. Members who have participated in this debate and have made
very valuable suggestions. Not almost all but all have really supported this. That shows the concern of the nation
and the House for the protection and security of not only of the Prime Minister but the former Prime Ministers also.

To begin with, Shri Patil, had really brought out very succinctly the necessity for the protection and security of not
only the former Prime Ministers, but also other leaders and VIPs. A general security concern has also been
expressed by most of the Members here in which they have brought out the issue of border management and many
other problems and difficulties of the general public. The internal security scenario as is obtaining now in the
country was also focussed on during the debate. Though this aspect was not very much concerned with the
present amendment Bill, yet that showed the concern of the House and concern of the country on the issue. | can
assure the House, through you, that so far as the issues of border management and internal security are
concerned, efforts are being made in this regard. Recently the Group of Ministers made certain recommendations.
They appointed a Task Force for Border Management, internal security etc. Certain suggestions were made and as
a result of that, some action has already been taken to beef up the intelligence apparatus in the States and in the
country. As regards border management, a separate division in the Home Ministry has been opened under the
supervision of a Secretary level officer. This is about the general thing.

Sir, so far as this Bill is concerned, this Bill is primarily meant to ensure that security would be provided to the
former Prime Ministers and their immediate family members. A question was raised on this point of ‘immediate
family members' and they wanted to know whether family members would include father, mother etc. It has already
been defined in section li(e) of the main Act and this includes wife, husband, children and parents. They are already
included in that.

Shri Patil was very clear about the fact that we do want to be frugal in our expenditure. There is no doubt about it.
At the same time | can assure you that the country can afford it, the country has been affording it and the country
would always afford any amount for the security and protection of our former Prime Ministers as well as the Prime
Minister. There is no doubt about it.

Sir, so far as the general public is concerned, the scenario in the country is improving after the Group of Ministers
made certain recommendations that internal security and general security scenario should improve and security is
made fool-proof and this would help us win the proxy war that has been thrust upon us.

Sir, so far as this Bill is concerned, it is only meant for a limited purpose. Instead of binding the security
paraphernalia and security arrangements under a statute, we have made it clear that it would always be provided
for one year and then it would be assessed every year and on the basis of that assessment, it would be prolonged.
While seeking your permission to move for a discussion on this Bill | mentioned that we have a case in hand that
our hon. Leader of the Opposition, Smt. Sonia Gandhi, even though ten-year has elapsed, is being given security
and she should be given and nobody grudges it, rather everybody wants it.

Sir, in the same breadth there was a point raised by Shri Patil that instead of one year it should be more. | think,
when in the beginning we are making it for one year and then when it has to be assessed on a year to year basis
and there is not going to be any gap in assessment for more than 12 months between one assessment and the
other, or so to say, the consequective assessment period will not exceed more than 12 months, that point does not
very much remain material in the sense that it would ultimately be done on the basis of an assessment.

Sir, some of the hon. Members had raised this point as to how this assessment would be made. With due respect to
the hon. Members | would like to submit that we cannot make the exercise of assessment by including the MPs,
MLAs or other political people because every political party has their own views. But all the same there is a proper
methodology and proper paraphernalia and there is also a proper apparatus for making assessment of the threat
perception. There is a Protective Review Group at the lower level and there are senior officers in that group. After
they make their recommendations, it goes to the Security Categorisation Committee which is represented by a Joint
Secretary in the office of the Prime Minister, the Home Secretary, a Special Secretary, Director or a Joint Director
from the IB and various other officers. They make the assessment and after they make this assessment, the threat
perception is assessed.

On the basis of the threat perception, ultimately the decision is made.

There was a point raised by Dr. Raghuvansh Prasad Singh on the aims and objects of the Bill. He has already
sought clarifications from hon. Member Shri Shivraj Patil. | would like to make it clear that the Bill was circulated
much earlier whereas we have moved the amendment now. Therefore, after moving of the Government
amendment, certain words in the aims and objects have certainly become redundant. What he was reading was



perhaps from the document which was circulated earlier, before the introduction. Now that a few lines in the aims
and objects have been changed after the introduction of the Government amendment, certainly there are a few
lines circulated earlier, which have become redundant. The changed version has been moved yesterday and has
been circulated today.

One hon. Member mentioned about the quality and quantity of the Group. These are issues of a very large debate.
They cannot be encompassed in the debate on this Amending Bill. But, all the same, | would say a few words on
the point that he has made about the private security agencies that there should be some regulation on them. | can
assure him that a Bill has already been introduced in this regard in the Rajya Sabha. Perhaps in this Session that
Bill may be passed there and may come to the Lok Sabha also. We are taking care of that aspect.

DR. NITISH SENGUPTA : What about improving the public behaviour?

SHRI I.D. SWAMI: If it is really unobtrusive, then the whole problem is solved. But, if it continues like this, certainly
you will appreciate that some action will have to be taken. We have been giving special training to the police not
only on human rights, on the public and police relationship, but also on their own behaviour and attitudinal changes.
All these things have been included in the training course from constable to senior officers and the in-service
training is meant only for this purpose. | hope, as compared to many moffusils and districts in the States, when we
see them in Delhi, there is a world of difference in their behaviour. So, it depends upon the people who have been
recruited and the training given to them. Slowly and gradually changes are coming, though they may not be very
significant. Perceptible changes have taken place; there is no doubt about it.

A point was raised about the total expenditure that is incurred on SPG and whether there is any scope to save on
this count. This Bill is not primarily meant for saving money or saving the personnel. The question is that the
personnel are short. The total expenditure on SPG till now is Rs.556 crore and Rs.75 crore is being spent every
year on the SPG, as special and sophisticated training is given to them.

Shri Simranjit Singh Mann mentioned that Sikhs are not recruited into the SPG. For the information of the hon.
Member and for the information of the whole House | may say that there is no bar on any caste or any religion
coming into the SPG. The SPG is constituted from among the officers and officials brought on deputation from
different organisations, be it para-military forces or State forces. There is no recruitment as such for the SPG. They
are all brought into the SPG on deputation from different formations or organisations. Those who want to come to it,
on them there is no bar. On the other hand we find that most of the officers are reluctant to join the SPG. It is a very
hard and difficult job. Even now we have a shortage of about 650 personnel in our SPG. The total sanctioned
strength is much more than the number of personnel now available in the SPG. Therefore, it is not that people
belonging to a caste or religion or community is debarred. Anybody can come into the SPG; there is no doubt about
it.

I think | have been able to meet most of the points raised by the hon. Members. At the end, | would like to thank all
the hon. Members who have participated in the discussion.

SHRI K. YERRANNAIDU (SRIKAKULAM): You have not covered the point on the threat perception in respect of
Members of Parliament. Underground militants and PWG people are targeting MPs and are openly proclaiming who
are their targeted MPs. We do not know what you are doing in this regard.

18.00 hrs.

About three months back, | had written a letter to the Home Ministry. Even recently also, it has come in the
newspapers that some Ministers and Members of Parliament are targeted in three districts. Here we are talking
about the Prime Minister and the former Prime Ministers. We want security for them also. But we are Members of
Parliament elected by 10 lakh people. We are not asking security for all Members of Parliament. The Government
should take care of Members of Parliament if there is a threat perception. If there is an IB Report and information
regarding the MPs security, the Home Ministry suo motu should act on it. If any Member of Parliament asks for
security, you may deny it. But if you have information about it, you should take care of such MPs also.

SHRI I.D. SWAMI: | agree with you. In the beginning, | have already said that there is an alternative arrangement
where SPG or NSG cover is not therea€! (Interruptions)

MR. CHAIRMAN : Shri Ramdas Athawale, please take your seat.

SHRI'V. VETRISELVAN (KRISHNAGIRI): You must give security to Members of Parliament. Without being an MP,
one cannot be a Ministera€|(Interruptions)

SHRI I.D. SWAMI: In the beginning, | have already said that there are alternative arrangements for whom SPG or
NSG cover is not available and other cover is available. There are three or four categories of security provided like



X, 'Y, 'Z"' and 'Z plus' categories. According to that, security is provided. The point raised or the suggestion made
by the hon. Member is well taken.....(Interruptions)

MR. CHAIRMAN: Please take your seat. The Minister is replying.

SHRI I.D. SWAMI: | have taken note of their requests or grievances or their sentiments. | will certainly keep them in
mind and they are well taken. But all the same, whenever any Member of Parliament is writing about threat
perception and it is noticed, as per the assessment made by Intelligence Bureau and other agencies, he is provided
with some security.

TR IEE wirga (93a) A 91 A 9 S @) @1 § dfe g3 onft 9@ gen 78 et 21 &€ (Interruptions)

SHRI I.D. SWAMI: The hon. Member can tell me about it separately. It is not concerned with thisa€, ...(Interruptions)
But all the same, | can assure the hon. Members that they can meet me separately, give me in writing and we will
take care of it.

I think | have been able to meet all the points raised by the hon. Members in the House and | request them to pass
the Bill. Thank you very much.

SHRI K. YERRANNAIDU : The hon. Minister should know our anxiety. There is no doubt that we are going to pass
this Bill. There are 745 Members of Parliament. Threat perception is not there for every MP. Only a few Members,
maybe 30 or 40 Members, are facing it. Every district has Central Intelligence Agency but the Home Ministry is not
reviewing the position. Every month, you have to review the position from the IB as to whether any threat perception
is there for any Member of Parliament. Suppose any MP requests for security, you may deny it but it is the
obligation of the Home Ministry to find out from its sources in this regard. Out of 745 MPs, about 30 or 40 Members
may be having the threat perception. The Home Ministry should act on it.

MR. CHAIRMAN: The Minister has already noted your point.

SHRI K. YERRANNAIDU : It is all right. But | am telling this again and again due to my anxiety. | am expressing the
feeling of Members on the floor of the House. It is not for me that | am raising the point. Everybody is talking outside
about it. We are also writing about it. But nobody is taking care of it. They are taking care of only former Prime
Ministers, their fathers, mothers and sons of former Prime Ministers. This is the opinion outside and everybody is
talking like this outside. | am only expressing the feeling of the MPs through you to the hon. Minister.

SHRI SHIVRAJ V. PATIL: | wanted some explanation from the hon. Minister. But, in the course of his reply, he has
already explained what | wanted to get explained.

Sir, on one point | seek your indulgence and the indulgence of this House. In the nineties, the security of the
Parliament was tightened and we had taken some steps to provide better security to the Parliament. It caused some
inconvenience to Members and they objected to it. We requested them to put up with the inconvenience and they
did understand it, and the security continued. It was because of that, because of the cameras, the control room and
the signal given from the control room to the security personnel in the Parliament House that doors were closed and
the Parliament was saved when it was attacked. Why | am mentioning this is that, if security is to be provided to the
dignitaries in the country, maybe Prime Minister, Deputy Prime Minister, President, Vice-President and other
Ministers, then some inconvenience is likely to be caused. | think that inconvenience should be reduced as far as
possible. Sophistication should be introduced. But we should not grudge that kind of security to them because they
represent the nation and they represent the people. If something happens, God forbid, that has larger implications.
So, it should be looked at from that angle and we, who are sitting on these benches, do understand these
difficulties and we would not like to grudge the security provided to the dignitaries of the House.

MR. CHAIRMAN : The question is:
"That the Bill further to amend the Special Protection Group Act, 1988, be taken into consideration. "
The motion was adopted.
MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.
Clause 2 Amendment of Section 4
Amendments made:

Page 1,—-



for lines 7 to 11, substitute —
i. any former Prime Minister or to the members of his immediate family —

(a) for a period of one year from the date on which the former Prime Minister ceased to hold office and beyond one
year based on the level of threat as decided by the Central Government, so however that not more than twelve
months shall elapse between two consecutive assessments made in regard to the need for proximate security:

Provided that while deciding the level of threat, the Central Government shall take into account,
among other things, the following factors, namely:-

A. that the threat emanates from any militant or terrorist organisation or any other source; and
B. that the threat is of a grave and continuing nature;" (3)

Page 2,--
omit lines 1to 3 (4)

(Shri 1.D. Swami)
MR. CHAIRMAN: The question is:

"That clause 2, as amended, stand part of the Bill."
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

Clause 1 Short title
Amendment made:
Page 1, line 3, --
for "2002"
substitute "2003" (2)

(Shri .D. Swami)
MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,--
for "Fifty-third"
substitute "Fifty-fourth" (1)

(Shri I.D. Swami)
MR. CHAIRMAN: The question is:

"That Enacting Formula, as amended, stand part of the Bill."



The motion was adopted.
Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI I.D. SWAMI: | beg to move:
"That the Bill, as amended, be passed.”
MR. CHAIRMAN : The question is:
"That the Bill, as amended, be passed."
The motion was adopted.
MR. CHAIRMAN : House now stands adjourned till Eleven of the Clock tomorrow.
1810 hours
The Lok Sabha then adjourned till Eleven of the Clock
on Friday, February 21, 2003/Phalguna 2, 1924 (Saka).



